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It is Government’s endeavour that posts ;
of FOM: are- not kept vacant for unduly

long: periods. Tliough It of the vatancies
have arisen only in the last 3 months, Heads
of Mission. lave already been- appointed for
the following 10 countrics: Afghanistan,
Brazil, €yprus, Cuba, Finland Nauritius,
Nigeria; Peru, Wzbekistan: and Wemen: Se-
verr of the HOMS will be in pesition by
cnd of Decemnber, 1992; onme in  January
1993; one in  February 1993 and ons in
June 1993

For two of the remaimng 5 vacancies,

approval of the recciving Government is !

awaited far the proposed nominations and

for the other 3, the process of filting up the
posts is underway.

Violation of Compzaunies Act, by

nagar Telephtone Nigam

+52. SHRI DIPEN GHOSYH -

Muba-

SHR1 SUKOMAE SEN :

Will the PRIME MINISTER bz pleased
to stote:

(a) whether it is a fact thut the Mahana-
gar Telephons NWigam violated the provi-
sions of the Companies Act on Bond Issue;
and

¢b) if so, what are. the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, IUSTICE AND
COMPANY AFFAIRS (SHRIL H. R.
BHEARDWAJ): (a) and (b) The Audi-
tors in their Report ammened to the Balance
Sheet and Profit and Loss Account of M/s.
Mahanagar Telephone Nigam = Linited
(MENL), for the year ended 3lst March,
198, interglia, reporied that “The Compa-
ny Has paid Re. 14,57,25,000 as brokerage/
comumission (front end fees) to pationalised
banks aad their subsidiaries on  private
placement of bonds. According to the legal
opinion obtained by the company the pro-
visions of, Scction 76 of the Companics Act
are nat hpblicable to the Bonds issued by
them™.
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w0 Questions tu

Exiradition of Prabhakaran te India

“53. DR. ABRAR AHMED :
SHRT VIRENDRA KATARIA :

Will the PRIME MINISTER be pleasad
to state :

(a) the progress made so far on the issue
of extradition of Prabhakaran to India;

(b} whether the matter was taken up with
the Sri Lankan President during his recent
visit to India;

(¢} if sa. (he details thereol; and

fdy it not, the reasons therefor ?

THE MINISTER OF STATE IN THE

‘MANISTRY OF  EXTERNAL AFFAIRS

(SHRI EDUARDO FALEIRO) : (a) to
(d) The matter of making a formal request
for exiradition remains under the consi-
deration of the Government. The matter
was not taken up with the President of Sri

- Lanka during his recent visit to India, as the
‘official positions of the Governments-of the
Jtwo countries are well known.

Increase in. the cost of praduction of
Chemical Fertilizers

“54, SHRI  VFEHMALRACQ
RAQ@ JADHAV :

MABPHAV-

SHRI AJIT P. K. JOGI :

Will the PRIME MINISTER be pleased

ito state :

(a) whether it is a fact rhat cost of per
unit production of Urea, Super phosphale
and Muriate of Potash has gone up during
the last two years dog to the increase in
the prices of gas, naphtha and other raw
materials required for the production;

(h) whether Government have allowed
Tatw and Birla industiial houses to sell
Urea at the higher prices from their newly
set-up projects: and

(c) what mensures Government propose
10 adopt to reduce the cost of fertilizers ? .



